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ME. DEPUTY-SPEAKER: The
question is: 

“That the Bill, As amended, be 
passed.’* 

, The motion was adopted, 

1427 hr* 

LEVY SUGAR PRICE EQUALISA
TION FUND BILL

MR. DEPUTY-SPEAKER: We now 
take up the Levy Sugar Price Equa
lisation Fund Bill.

Mr. Shahnawaz Khan.

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
ANI) IRRIGATION (SHRI SHAH
NAWAZ KHAN): I beg to move*:

“That the Bill to provide for the 
establishment, in the interest of 
the general public, of a fund to 
ensure that the price of levy sugar 
may be uniform throughout India 
and for matters connected there
with or incidental thereto, be taken 
into consideration.”

This is a non-controversial Bill 
with a very limited object. This Bill, 
after it is passed, will be followed by 
a general discussion on price of sugar
cane—all matters pertaining to the 
price of levy sugar and price of sugar
cane. This Bill has only a very limit
ed object. The producers 'of sugar 
are required to deliver a certain per
centage of the sugar produced by
them to the nominees of the Central 
Government for distribution to the 
consumers at a fair price. Such
sugar is called levy sugar. The ex
factory prices fixed by the Central
Government in relation to levy sugar 
were challenged by several producers. 
In many cases, pending final decision, 
they were permitted by courts to
charge from the Government nomi
nees prices in excess of controlled 
prices. In several cases, the control-
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led prices fixed by the CentralGov- 
enunent have been finally ttpksid 
by the courts. The realisations made 
by the producers of sugar in efcetts 
of the controlled prices do not legiti
mately belong to the producers. 
Therefore, such excess realisations 
ought to be refunded to the consu
mers from whom excess realisations 
were made. But it will not be possible- 
for the mass of consumers to claim 
refund of the excess realisations 
from the -producers. Consequently, 
the producers will continue to hold 
certain monies which do not legitima
tely belong to them. In the circum
stances, the Bill seeks to constitute 
a Fund to be called ‘Levy Sugar Price 
Equalisation Fund’, in which the pro
ducers of sugar w ill have to deposit 
the excess realisations made by them. 
The money standing to the credit of 
the fund being legitimately the pro
perty of the consumers, initially the 
consumers will be given the right to 
claim refund from the Fund on pro
duction of adequate proof. The un
claimed monies would vest in the 
Central Government and would be 
utilised for the overall benefit of the 
consumers in accordance with the 
existing scheme of equalisation of re
tail price of levy sugar throughout 
the country. I f  any lawful claimant 
appears at any time even after utili
sation of the monies standing to the 
credit of the fund for the benefit of 
the community of consumers, neces
sary refund shall be made from the 
Central revenue. As the Bill seeks to 
protect the interest of the common 
man, I commend the 8ame for its early 
consideration and passing.

MR. DEPUTY-SPEAKER: Motion-
moved:

•‘That the Bill to provide for the 
establishment, in the interest of 
the general public, of a fund to 
ensure that the price of levy sugar 
may be uniform throughout India

*Mo?ed with the recommendation ot the President.
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and for matters connected there
with or incidental thereto, be taken
into consideration.”

Dr. Saradish Boy.

DR. SARADISH ROY (Bolpur): 
Mr. Deputy-Speaker, Sir, this Bill lor 
the establishment of a fund is no
thing but to perpetuate the dual 
price system of sugar, that is free 
and levy sugar, and allowing the 
mill-owners to make extra profit out 
o f the system. It is a compromise 
that the Government and the mill- 
owners have arrived at to squeeze 
the common man.

About 35 percent of sugar produc
ed in the country is being requisition
ed by Government, the other is be
ing sold by the mill-owners at a high 
rate fixed by them. The mill-owners 
do not reveal their actual production; 
that is being concealed. In my con
stituency. there was a sugar mill, now 
it is closed, but at that time I have 
seen that stealthily hundreds of 
tonnes of sugar were taken out of the 
mill without payment of any excise 
duty. I am told that such a practice 
is prevalent all over the country. The 
mill-owners do not pay excise duty 
on their full production; they con
ceal some part of their production 
and make abnormal profits by cheat
ing Government of payment of ex
cise duty.

When the system of dual price was 
introduced and the free sale of sugar 
was allowed, Government claimed 
that this was to encourage the mill- 
owners to increase the production, 
but during the last few years, we 
have seen that the increase in pro
duction is very much marginal and 
the mill-owners have made enormous 
profits and they have diverted this 
amount to other industries.

During the last few years, the price 
of sugar has gone up three times. In 
1995-68, the wholesale price index 
-was 1&Q.8, and in October last it was 
998. However, during thin preiod,
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there has been no appreciable in
crease in the case of wages o f the 
sugar mill workers, nor has there 
been any appreciable increase in the 
sugar-cane pnee. The mill-owners 
have minted money.

There is a com-w* demand that 
the entire stock of sugar should be 
taken over by Government and dis
tributed through Government chan
nels at a reasonable price, so that the 
consumers may get this essential 
commodity at a reasonable price. But 
that is not being done. The Gov
ernment, on the other hand, by this 
system of dual pricing is encourag
ing the black-marketing system in 
our country. In the name of free 
sale of sugar, several concessions 
have been given to the mill-owners 
during the last few years. The ex
cise duty on levy sugar has been re
duced, but the consumer price has 
not been reduced. That amount has 
gone into the pockets ot mill-owners. 
The excise duty on free sugar has 
been increased and that has meant 
extra cost to the consumers t̂nd the 
price of free sugar has increased 
many times.

The ruling party has been talking 
of nationalisation, specially before 
the elections, they passed resolutions 
and made a propaganda.

MR. DEPUTY-SPEAKER: This speech 
would have been more appropriate 
in the next item. This is only for 
constituting a fund.

DR. SARADISH ROY; They have 
appointed commissions to go into the 
matter but they have put their 
reports in cold storage. People know 
the reason for this compromise bet* 
ween the 'Government and th<i mill- 
owners and people have now come to 
know of the role of the Government 
in this matter.

The Government is exporting a 
huge quantity of sugar though sugar 
is scarcely available in the market 
and their prices have gone high. Still, 
in the name of availability of surplus.
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Ihey are exporting sugar and the 
people of our country cannot pur
chase sugar because the rate of 
sugar in the free market is so high 
that it is not within the reach of the 
common man and, though there is no 
teal surplus which the Government 
is exporting.

Then, (Sir, the Government by its 
policy, that is by the release of 
monthly quota of levy sugar, are 
creating such a condition that there 
is an artificial shortage and the prices 
are going up. As a result, the mill- 
owners and the traders are making 
extra profits.

Now, Sir, take sugar exports. It is 
being done at a subsidised price of 
Rupee one per kg I hope Tlhe Minister 
will clarify tms. By this you are 
imposing an extra burden on the 
common consumer because he is be
ing over-charged. This is your pat- 
r io t ’sm  and nationalism by which 
you are supplying sugar at a cheaper 
rate to the toreig*»>r but at an extra 
higher rate to the Indian consumers.

In this Bill there is a provision 
which I am not able to understand. 
The Minister said that it is meant 
only for the consumers. But there 
is a clause, clause 6(3) which says

“Provided that i f  the amount 
standing to the credit of the Fund 
is not sufficient to enable the Cen
tral Government to make the re
fund, such refund shall be made 
from the Central revenues.”

That is, the mill-owners will get 
some money. ...

MR DEPUTY-SPEAKER- No. no. 
It is refund to the consumer.

SHRI S. M BANERJEE (Kanpur): 
It is the wholesaler who will get 
Suppose the common man purchases 
1 kg. or 2 kg., how is it possible to 
make the refund?

MR DEPLJTY-SPEAKER: No re
fund to the producer, as far as I can 
see.

DR. SARADISH ROY: Refund to 
whom?

MR. DEPUTY-SPEAKER; That is 
w h y  he has made this. He said that 
it is very difficult to decide which 
consumer should get the refund. It 
is very difficult. He has admitted 
that. That is why he said that this< 
money, if not claimed or not justified 
for any consumer, will come to the 
Fund and the Government would uti
lise that in the overall benefit of all 
the consumers in the country, al
though how they are going to do that 
is not clear to me.

DR. SARADISH ROY: Then why 
does the question of refund come? 
You see clause 6(3).

SHRI S. M. BANERJEE: Refund
to whom7

MR. DEPUTY-SPEAKER: Let the
Minister make* it clear.

SHRI SHAHNAWAZ KHAN It is 
provided in the Bill that after six 
months, all the amount which remains 
unclaimed would vest in the Central 
Government.

SHRI S. M BANERJEE. Who wilt 
claim refund"

SHRI SHAHNAWAZ KHAN- The 
consumer. . (Interruptions)

DR. RANEN SEN (Barasat). How 
can a consumer who purchases 2 kg. 
or 4 kg. claim refund?

SHRI DINEN BHATTACHARY- 
YA  (Serampore): It is a hidden sub
sidy.

MR. DEPUTY-SPEAKER: As I  un
derstand, it is this ..............
(Interruptions) I will allow you. Let 
me regulate it.

The refund will not be to the pro
ducer. The producers will be com
pelled or already they have made 
some deposits of the difference which 
they have realised over and above the 
price fixed by the Government. They
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will have to deposit this money. So, 
there is no question o f refunding it 
to the producers. The question is 
refunding it to the consumers. And 
who are the consumers, is a very 
difficult question and I  think, even 
the Minister is not clear. That is why 
they have made certain provisions 
that if a wholesaler has realised the 
increased rate from th e  retailer, then 
no refund to the wholesaler and if 
the retailer has realised a higher 
rate from th e  consumer, then no re
fund to the T e ta i le t  and all the money 
comes to the Government.

In the case of refund, whether 
feasible or not, the money remains 
with the Government. The Govern
ment says that they are going to uti
lise this money for the overall bene
fit of the consumer.

DR. SARADISH ROY: How’

MR. DEPUTY-SPEAKER: I do not 
know. That is why I say it is not 
clear to me.

SHRI S. M. BANERJEE: There is 
a point of order.

Here is a Minister who comes in 
the House «vith the Bill saying that 
this has a limited scope and is a 
non-rontroversnl Bill and so on. He 
was about to say that we should pass 
it without discussion.

MR. DEPUTY-SPEAKER: I  say.
the principle is non-objectional ile.

SHRI S. M. BANERJEE: The Point 
of Order is if the Minister cannot 
possibly give us a clarification, a 
satisfactory clarification, even at the 
introduction st8ge, what are we pass
ing? What are we discussing? You 
have put a very pertinent question— 
how will the money be utilised?

MR. DEPUTY-SPEAKER: You have 
put a question. It is not a Point of 
Order.

SHRI H. M. PATEL (Dhandhuka)- 
This is a basic pomt which has arisen. 
The Minister should be asked to ex
plain what is meant by ‘refund' un
der Sections 3 and 6, -I have a cer

tain understanding, the Speaker has 
a certain understanding. Your under
standing. Sir, does not coincide with 
his or mine.

MR. DEPUTY-SPEAKEBfc In what 
way is my understanding different 
from yours?

SHRI H- M. PATEL: The refund is 
not envisaged here as being claimed 
by the consumer. The refund is to 
be claimed by the dealers—either 
wholesaler or retailer.

MR. DEPUTY-SPEAKER: They are 
supposed to be consumers.

SHRI H. M. PATEL; I want only 
that the Minister be good enough to 
explain the scheme of this Bill— 
exactly what he means, how is the 
fund going to be created, who pays 
the excess, who has to recover the 
excess payment, how is the excess 
going to be claimed. Quite clearly the 
consumer can never succeed in getting 
a refund. This is an utterly impracti- 
calbe proposition.

DR. SARADISH ROY- It apmnn to 
me that the Minister is concealing 
some points, in some cases the 
Government may have to pav extra 
money to the mill-owners. and in 
some cases thev have realised extra 
monev and the money has been depo
sited in the batik Thev are utilising 
the f.mds. In that case, you have to 
pav more to the mill-owners by court 
rief- -ees. In that case the refund is 
to be made to the mill-owners. That 
is the point.

SHRI SHAHNAWAZ KHAN; A 
large number of cases were filed by 
the proJucers of suger (the sugar 
mill-owners) in different courts.

SHRI DINEN BHATTACHARYYA: 
Sugar mill workers produce sugar.

MR. DEPUTY -SPEAKER: It iB a 
very tricky complicated point.
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SHRI SHAHNAWAZ KHAN They 
claimed and obtained from the Gov
ernment nominees who lilted the 
sugar at higher prices under interim 
orders of courts than were allowed 
to them under the lew  sugar price 
fixation order Those amounts have 
remained with them The Supreme 
Court has given a decision m some 
cases in favour of the Government 
upholding the sugar price fixation 
order But, as I said they wanted 
that these amounts (which they col 
lected) should be allowed to be re
tained by them The Government is 

-advised by the legal experts that the 
amount retained by them that is, the 
higher prices chaiged by them, should 
go to the consumers that is to say, 
the persons who paid higher prices 
We admit this It is the consumer 
who shou’d ultimately claim this 
amount He has to prove that he has 
purchased so much sugar and he has 
to give the proof Where such proof 
is forthcoming, the amount would be 
given to the consumer, as I said 
Much depends upon the proof and 
if no proof is forthcoming should 
it be given to the mill-owners is 
the question What we have sug
gested is this, that this should 
come to the L ew  Sugar Price Equali 
sation Fund It should be used for 
the common good of the consumer by 
ensuring a uniform price for sugar 
throughout the country, and if the 
amount is a sizeable one, then, to 
bring down or stabilise the uniform 
retail the price of levy sugar So Sir, 
this is the general scheme of the thing 
and I do not at all thmk that anybody 
can take any objection to this

DR SARADISH ROY Sir m> point 
is this Please see sub clause (J) of 
Section 6 Here it is stated as follows 
1 quote

‘Provided that if the amount 
standing to the credit of the Fund 
is not sufficient to enable the Cen
tral Government to make the refund, 
such refund shall be made from the 
Central Revenue*
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Why do you say that it is tt<m 'Cen
tral Revenues’ from which such refund 
shall be made? This is my point,

SHRI SHAHNAWAZ KHAN* 
Because they will be merged with the 
Central revenues after dissolution of 
the Fund That is to say, after dis
solution of the fund refund, if any, 
would be made from the Central reve
nues to which the amounts in the dis
solved Fund may be credited.

SHRI H M PATEL i f  you will see 
the statement of obiects and reasons, 
you will find this m the last sentence 
The monies are vested in the Central 
Government—this is the unclaimed 
money and that is what is ref ex red to 
m the Supieme Court judgment The 
money arises because of the Supreme 
Court s judgment and the monies are 
vested 111 the Central Government who 
will utilise them for ensuring that the 
price of levy sugar throughout India 
is uniform Now, the price of levy 
sugar is not uniform throughout

MR DEPUTY-SPEAKER This is 
only for a certain Deriod when there 
are no claimants

SHRI H M PATEL The mam 
object of the bill is this The monies 
vested m the Central Government will 
be utilised for ensuung that the price 
of levy sugar throughout India is uni 
form etc etc Now the levy Dnce of 
sugar varies from State to State 
The country has been divided into 
sixteen zones for the purpose of fixing 
the levy price of sugar Therefore, 
for instance m Gujarat the lev> sugar 
purchased is at Rs 124 a quintal The 
price varies from zone to zone

MR DEPUTY SPEAKER The* may 
have a pool price

SHRI H M PATEL I know that. 
The price vanes Therefore, in order 
to ensure that a uniform price is fixed 
for the levy sugar which is subsequent
ly made available to the consumers, the 
levy prices are pooled and a uniform 
price fixed by Government That is 
the object of this BilL But m the
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©rocess dt guxtltng tHe priof/ th* situa
tion i msiy atrlsfe tint some dealers and 
aome tMixpnce 'tlhdpa uttgfat have been 
given sugar initially at a dtffewSnt 
® rk » and later on, the difference is to 
ibe refunded to those people. That is 
-bow the ordinary consumers will get 
sugar at the same price throughout the 
country. And, in the process of 
-achieving this, they may not Initially 
have released the levy sugar fo tttese 
fairprice shops or the dealers at a 
tfrice Which IS same. That Is how 
presumably the refund question arises. 
There is no other explanation that 1 
can think of.

DR. SARADISH ROY; On this point 
I  want to say that no fund should be 
■diverted from the Central revenue for 
payment of this kind. Therefore, I am
bringing in an amendment on this. 
The levy should be imposed on the
sugar miilowners in order to create
this fund. I want to speak a few
words on the sugarcane price, that is 
going to be discussed very soon.

MR. DEPUTY-SPEAKER 
that is in the next item.

No, no.

DR. SARADISH ROY: Then, Sir, in 
conclusion, I want to say that this 
piecemeal legislation will not help, 
radical steps should be taken to 
nationalise the sugar mills. Govern
ment should examine the sugar policy 
so that consumers can get the sugar at 
a reasonable price throughout the 
country and sugarcane growers interest 
protected. With these words, I  have 
done.

SHRI K. SURYANARAYANA 
(Eluru): Mr. Deputy-Speaker. Sir, I 
support this Bill. I wanted to clarify 
doubts of the hon. Members.

DR. RANEN SEN: You are also sup
porting a wrong cause!

SHRI K. SURYANARAYANA: I am 
for producer cooperatives, consumers 
as well as factory owners. You

wasted eveiythihgf to be natioriifcaed. 
We have no objection for that 'atw> 
when conditions are favourable.' < **

» * * /
Government also say that the origi- 

•/Batcw'jt o f  agio^Bdu8tnes axe the .pane 
producers. .There, is no queatioiaHof 
any dispute or doubt about this, The 
point raised by Mr. Patel was this 
The money yetted in the Central* Gov
ernment will be utilised for ensuring 
that the price of levy sugar through
out India is uniform. That nuaaqs 
they are not charging from the factory 
the same price for the levy sugar 
which is being distributed and grfen 
to the consumers. That means the 
fund will directly go to them. Otoe it 
goes to the dealer from the factory or 
from the Food Corporation, the dealer 
is collecting it from the consumers. In 
the inteiest of the general consumers* 
this fund will be utilised. And when
ever there is any price speculation, this 
will be utilised for the consumers’ 
benefit. There is no dispute that tike 
fund will be utilised for the consumers' 
benefit only. Then there are other 
things. Mr. Pandey’s resolution is 
there. When it comes up, we can raise 
all these things. So, Sir, I say that in 
order to prevent the exploitation the 
Government have come forward with 
this measure.

So the Opposition parties should ĉ ot 
have any doubts on each and every
thing and oppose for the sake of oppo
sition. In the amendment, they have 
referred to Central revenues. ‘Central 
revenues' means not general revenues. 
This is only because you are collecting 
this money—excess amount—from the 
sugar consumers. I f  there is any 
necessity, this fund mav be utilised 
for the benefit of the sugar consumers 
by way of reducing the pnee in future 
sales There is a reference in the 
High Court decisions also to difference 
in price. We can speak about all 
these in the next discussion. In the 
meanwhile, there is no necessity to 
have a general discussion or &ny 
lengthy discussion on this. I  would 
appeal to members to let this be passed 
in half an hour or fifteen minute* I  
support the Bill

2355 LS—4
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MR. DEPUTY-SPEAKER: Before I 
·: �ll :others, let us be clear about one 
- thing. A certain excess amount has 
been realised by the producers. 

.. BHRI K. SURYANARAYANA: By 
the factory-owners; otherwise it will 

·be interpreted as sugarcane producers. 

MR. DEPUTY-SPEAKER: Is it not 
right that this excess money should be 
utilised for the benefit of the consu
mer? I think that is the meaning. 

SHRI H. M. PATEL: We accept 
· that. 

MR. DEPUTY-SPEAKER: If we are 
agreed on that, other problems can be 
taken care of. 

SHRI H. M. PATEL: I would agree
if only he could make that clear. What 
exactly is the scheme of the thing? 
That is why I referred you to the 

· statement of objects and reasons. 

MR. DEPUTY-SPEAKER: I have 
seen that. 

SHRI H. M. PATEL: He spoke about 
the selling price of levy sugar. I was 
going to explain that the levy sugar 
procured by Government is at diffe
rent prices from different factories. 
'Fherefore, you have to pool the price. 
In the process of that pooling, it is 
possible that there is a difference in 
the price of sugar that is released to 
the distributors. This will later on be 
adjusted. If this is not the scheme, let 
the Minister explain what it is. 

MR. DEPUTY-SPEAKER: I said I 
am not sure how they are going to 
administer it, but I can imagine a 
certain amount of money in the 
hands of Government out of these pro
ceeds, say Rs. 3 crores,_ Rs. 4 crores 
or Rs. 10 crores whatever it is. Now 
if this money cannot be refunded to the 
consumers because of the complications 
involved .... 

SHRI K. SURYANARAYANA: It is 
111ot possible. 

MR. DEPIUTY -SPEAKER: .... then 
Government want to utilise this money 
for the benefit of the consumer,,. and 
the scheme is that they would. h_,;1ve a 
uniform price of sugar all over' the 
country, may be this money dray be 
used for subsidising that price,, .fixing 
it at a lower price. 

SHRI H. M. PATEL: Let him say 
so. 

DR. SARADISH ROY: That should 
be met from the Central Government, 
as mentioned in cl. 6(3). 

MR. DEPUTY-SPEAKER: The only 
thing is that bec:iuse there is a time
limit, if this money that is accumulated 
in this fund cannot be reimbursed to 
the consumer, it will go into the Con
solidated Fund. 

DR. SARADISH ROY: No, Sir. It 
should be met from the central .funds, 
that is not mentioned here by the 
Minister. 

MR. DEPUTY-SPEAKER: When we 
come to the clauses you can talk about 
it. It goes to the Central revenues. 

SHRI K. SURYANARAYANA: We 
do not want to accept that. 

MR. DEPUTY-SPEAKER: _Shri 
Sarjoo Pandey. 

I think that can be made clear by 
some kind of amendment. 

SHRI H. M. PATEL: Let him clarify 
that. 

SHRl SHIVNATH SINGH (Jhunjhu
nu): It will be provided for in the 
rules as to how it will be utilised. 
Therefore, there will be no doubt about 
it. 
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<ti"'ri lf.T� tr ;;rri:rirr I cf!IT mer � 
-mn.ru �it :YiT fo��s "li•,T c!>{ qm 
� � fq; tfi"<11 �cf.Fi�<:� �(fit �cfffff �l'.f 
f� t, q� �tf "li"T �Tel" f� � I 
�fef;;, � q,1 �tr it Efi"Tf 51 rfcfqA �r 
� , itft wm it �1 mm fcfitf ct'� � 
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ofi.::.:IT �ct" I fq;,: �H �!IT cfif �Tm ·::i:qr ? 
�faj:r it 7:Tl'.f:;:fdT i !J:,f, 0fiTi:srr�frrcr f.N 
<ITT cf.T ;;r�--.::a � I >,f.:ff �.i- tfm :.rr.:rr 
ifi iITll qq; V !fff°t � �Ff sf� � I: . tITTT 
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«'ct it itu � B" cf� fcf<:"Td �r � I 
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�B" 1:fii f.r� oTcfi !, it �ff 1:liT mi:r<t., 
<liUlT R I 

15.00 hrs. 

SHRI P. NARASIMHA REDDY 
(Chittoor): While supporting the Levy 
Sugar Price Equalisation Fund Bill, I 
should like to seek some information 
on one or two points, While introduc
ing the Bill, the hon. Minister said 
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that it was a whclly non-controversial 
Bill and there was no need for much 
·.filiscussion. It is pertinent to know 
why a situation has arisen under 
which a fund of this type is sought to 
be set up in difficult circumstances. 

You are aware that sugar pricing 
policy is largely being handled and 
decided by the Supreme Court and not 
by the Government. This is not the 
first time that difficulties of this nature 
have arisen. If I remember right, two 
years ago when the original levy price 
was considered and implemented, the 
matter was taken to the courts. Ex
cess realisations were made by fac
tories. I should like to know from the 
hon. Minister how much of excess 
realisation was made by the sugar pro
ducers during the previous levy policy 
and what has happened to that excess 
realisation? Whether they have been 
ploughed back to the supplier of cane 
or to the consumer, we would like to 
know? Secondly, under the revised 
levy policy which is the root cause of 
the whole evil and which has resulted 
in lot of litigations, the necessity of 
introducing this Bill has arisen. It is 
pertinent and here it is. in fact. rele
vant to ask: why Government should 
not apply its mind , to avoid such 
situations when factories and produ
cers are allowed to make excess collec
tion? You say that it is lJecause of 
the intervention of the court. But we 
cannot, as it is, avoid or bar the juri
sdiction of the court in these matters 
pending some of the reforms which 
you are thinking of. Meanwhile. Gov
e;nment at least should apply its minn 
to have a second look at the revised 
levy policy which has caused great 
hardship and loss to a large section o:r 
the cane-growers. Even to avoid such 
frequent legal resorts by producers 
and such awkward situations being 
created when the consumer is made to 
pay excess and all these things. it is 
high time that the Government should 
give a second look at this revised levy 
policy, the defects of which have beeri 
pointed out to the Government more 
than once. 

This Bill, I am sorry to say, has 
attempted to treat the symptoms and 
not the disease. Diseases have got to 
be tackled. The Government has got 
to· five a second and urgent look to 
the revised levy policy if the entire 
sui:ar industry and sugar production is 
not going to be jeopardised. Time and 
a:ain, responsible cooperative :>rgani
sations have brought in detail where 
exactly this revised levy price policy 
is pinching the sugarcane growers and 
sugar :factoriel! particularly in the co
operative sector. Some of the Mem
bers who spoke before me have rightly 
drawn the attention of the Govern
ment to the real cause of the whole 
trouble and that is the dual pricing 
policy and equal controlling policy 
system which you are trying to adopt 
towards this industry. It is high time 
that this dual approach is given up 
and the unified patterm is imposed. 
Either bring all the industries in· the 
cooperative sector or in the national 
sector or bring them under the full
fledged control and not in this way 
of dilly dallying with the pattern of 
sugar industry and pricing which will 
cause less unrest and trouble. 

Another main iact"r which has given 
rise to this sort of instability in the 
industry and among the growers is the 
failure on the part of the Tariff Com
mission and the Government itself to 
appreciate the cost of production in 
regard to cane, manufacturing cost in 
regard the factory and assumption o! 
free-market price. In all these three 
aspects, the realities have not been pro
perly appreciated or assessed, so much 
so that this sort of sugar industry 
crisis has been created which finds· re
flected in tbe High Court interventions 
and so many other consequences which 
we would like to avoid. I therefore, 
appeal to the N,[inister to apply his 
mind immediately to overhauling this 
revised levy price system so that jus
tice may be done to the growers and 
to ensure long term prospects of our 
sugar industry and export in this coun
try. 
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SHRI SHAHNAWAZ KHAN: Sir, 
there is some confusion among some 
hon. Members about this Bill. Some 
sugar mill owners, by obtaining deci- ' 
sions of courts, charged higher ·. 
prices than the levy price. Now 
the Supreme Court has turned 
down their petitions and upheld 
the levy price paid by the 'Gov
ernment. The question is what should · 
happen to this amount. Should it go 
to the mill-owners, the consumer or ; 
the Government? It is admitted an·· 
round that this money should be re
tumed to the person who paid it, who 
was charged in excess, and that ·is the· 
consumer. We are giving an opportu
nity to the consumer to claim this . 
amount. But suppose he cannot pro-· 
duce any evidence to claim it, then · 
what should happen to this amount is· 
the question which we have to ·corisi�1

••• 

der. 

The House is aware that in diff� · 
rent zones different levy prices are 
axed for the sugar mills. For instance, 
in some places it is Rs. 117· per quintal ' 
while in others" it is. Rs. 442. All this ' 
h�s to be equalised so that levy sugat" 
may 1be issued 'at a imiform price af:> 
Rs. "2' .15 p. er k·g: "" , i:-

... , . 
. 

" .··:; 
The .Food Corporation of ·India, lilts .. 

the' sugar and· pays ·the .amounts ��E!q-
1 

for ,various zones, �nc:l ;i-. fup.d, 1'a� �-! 
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created. -,so that the pr:ices can be equa
lised and . sugar issi'ied at a unifor� 
price.. That scheme of the eqµalisa,
tion fund operated by the Food Corpo-
ratfon is akec!:dy in existence, it is 
working. We were advised by our 
legal experts that a new fund has to 
se created 'to. claim the excess amount 
wHh .. the sugar mills and that we cane 
not transfer. this amount to any per
son or organisation. So, a special 
fund -has to be created for this, and by 
the creation- of· this ·fund we have to 
ghle an opportunity to the actual per
sons who paid the excess amounts to 
claim them. In case they do not 
claim it. this amount would be utilised 
to ensure a ur.iform issue price 
thr;oughout the country. 

The amount involved so far is esti
mated to be_ about Rs. 40 crores. This 
am.aunt can be utilised for either 
reducing the levy price, or holding the 
p:i;ice line in case there is a tendency. 
fo.r the price to go up. The rules will 
be worked out. and I presume that 

·.every person who claims this amount 
will not be required to go to a court 
of, law,, he. will make an application ill 
the manner to be prescribed in Rules. 

SHRI SARJ00 PANDEY: There is 
no procedure like that in your Bill. 

SHRI SHAHNAWAZ KHAN: In the 
initial stag•es when the fund is in exis
ten�e aod claim iE, made within a 
period, of- six mo.'1ths. refund to the con
sum�r w.ould be paid out of this fund, 
but after the fund is merged with the 
Central revenues, it can still be paid 
fr.om the Central revenues. 

,M,v hon. friend Shri Roy seems to be 
little, .agitated as to- why the Central 
r�v.enues shpuJ,d. be. asked .to. pay tnis 
ain;a.u,nt.. l W.OMJd · res13,ectful),,y pain� 
01d to, him thl!,;t thougp the, amouot 
may be approximately rui. �O crores, 
we 110. not foresee the consumer claim
iQg all the amount or anything in ex
cess of' it. w-e pr-esume-that the. actual 

'elairh would be much less than, the' 
;1*)ttil . a*"tint: that· will' b�co�, avail-

able. Therefore, there is no point in 
apprehending any burden on the Cen
tral r_evenues. I hope it is clear .. 

My good friend has suggested tha.tc 
this fund should be utilised for the 

·· development of sugarcane. It is laud
able object. I appreciate it. But you 
will admit that this money belongs to 
the people who paid it, the consumer, 
and therefore, it should be utilized for 
the general good of the cons11mer. If 
this money can go towards holding the 
price line or lowering the levy sugar 
price, then I think it will serve the 
purpose. 

SHRI H. M. PATEL: You may per
mit me to seek further clarifications. 

MR. CHAIRMAN: No, please. 

SHRI H. M. PATEL: Have you dele
gated your authority to him?. 

MR. CHAIRMAN: You want to put 
a question to him? 

SHRI H. M. PATEL: If he says that 
the Food Corporation will have the 
power to lower the uniform price that 
is already fixed, and that the money 
in the fund will be used for that pur
pose, that is, for reducing the uniform 
price. The statement of objects and 
reasons in the Bill should h,we made 
that clear. 

Today, you are releasing levy sugar 
at a uniform price. If that is so, then 
this money is to be utilized to reduce, 
to lower the price. If that is so, then 
the question. of refunds is unlikely to 
arise. 

SHRI SHAHNAWAZ KHAN : As I 
sa�d, the amoµnts credited to this fund 
would initially be utilised for six 
months for making refunds. During 
this period, people can claim it. Even 
after. this amount is vested in and uti
lised by the central g!')vernment for the 
purposes of the Act, refund, if any, can 
be, riven,, from the Central.: revenues. 
The House is aware that the· levy price 
is fixed by the. Government.. and the 

distribution is done . by the Food Cor
poration of fndia. But we know. tha1 
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prictt, when it is considered.

1 •> « • *1* V p ■
MR. CHAIRMAN: The Miniser has 

said what he has got to say. It may 
be satisfactory; it may not be satis- 
fatory.

The (Juestloh' is: ‘ * 1

'"That the b ill ” to provide for the 
establishment. in the interest of the 
general public, of a fund to ensure 
that the price of levy sugar may be 
uniform throughout India and for 
matters connected therewith or in
cidental thereto, be taken into cunsi*
deration.”

1*

- The motion was adopted.

MR. CHAIRMAN: Now we shall take 
up Causes. 1

The question is:

“That clauses 2 to 5 stand part of 
the BilL”

The motion was adopted.

Clauses 2 to 5 were added to the Bill.

MR. CHAIRMAN: Regarding clause 
6 in the name of Dr. Saradish Roy, 
these is an amendment. This amend
ment has to get the President’s sanc
tion. The President’s sanction and 
the recommendations have not been 
received. Therefore, this amendment 
cannot be moved. The result is that 
there is no amendment.

The question is:
*
“That clause 6 stand part of the 

Bill."

The moton was adopted. 

Clause <J was aded to the Bill. 
Clauses 7 to 16 were added to the B* 11. 

The question Is:

“That clause 1 stand part of the 
B ifc* '

Jhe.jnotia# jms. Adopted.. ^

dtailse{j} was added to the Bill.
« V *  »

, ,Enacting jpopnula

MR. CHAIRMAN: There is ai 
amendment in the name of the 
Minister.

Amendment made:

Page 1, line 1,—

for “Twenty-sixth” substitute— 

"Twenty-seventh” i.1 )

(Shn Shah Nawaz Khan)

MR. CHAIRMAN: The question is:

"That the Enanctmg Formula, as 
amended, stand part of the B ill”

The motion was adopted.

The Enacting Formula, as amended, 
was added to the Bill.

The Title was added to the Bill.

SHRI SHAHNAWAZ KHAN: I  beg 
to move:

“That the Bill, ab amended, be 
passed.”

MR, CHAIRMAN- The question is:

‘•That the Bill, as amended, he 
passed.”

The motion was adopted.

15,31 hrs.

DISCUSSION RE. SUGARCANS * 
PRICE

MR. CHAIRMAN: We now pass on 
to the next item, Discussion under Rule 
193*1 now c&U Shri N. N* Pandey to 
raise a discussion on the sugarcane 
price. '


